CENTRAL ADMINISTRSTIVE TRIBUNAL MUMBAI BENCH

0.A.No, 1010/97

Dated: the 14th day of December, 200%.

HON'BLE MR,.S.R.ADIGE,VICE CHAIRMAN(A).

HON'BLE MR.S.L.Jain, MEMBER(D) .

Vijay Gajanan Pendse,
working -as Deputy Chief Signal and
Tel ecom,Engineer (Dy.'CSTE),

(Junior Adninistrative Grade), 7
Central Railuay,’ -
mumbai,CST,'(LDD UDG' ocooAppliCant:{i

(By. Advocate: shri S:P;Kulkarni).
Versus

1. Union of India
through
Secretary,
Ministry of Railways and Chaiman

Railway Board,

Rail Bhawany
New Del hie?®

2. Member(Electrical),
Rail Board,

Rail Bhawan,
New Delhi=1,

3. General Manager,
Central Railuway,
CST Fotty
Mumbaiwi,

4, Chief Signal and Telecom.Engineer,
Central Railway CST Fort,
Mumbaie1, '

5, Chief Communication Engineer,

CSTE Office, Centtal Railway, .
CsT, fort, Mumbaiw1 ... .Respondents,!

(By Advocate: Shri V,D.Vadhavkar)

ORDER (ORAL)
S.R.Adige, UC(A):

Heard both counsel for applicant as well as
~7




28

re spondent syl -

| 24 uve have gong through the entries in the

appl‘icant(*s Con_f‘idential_ Reports for the period
1991-92 to 1995-96 in considerable detail .and

rel evant portions of the samé havé al so been

read out to ap.pl_icantv'.s coun»sel‘? Having regai:d

to the fact and as per Railuay Boar'd/*s Circular

dated 26;§9;§;8_*9‘(Ann8~>,<ureeR1l) the Selection Committee
would not be g_uidéd merely by the overall asses'snen{;‘,:
if any, that may be recorded in the CRs, but will make
its owun assessment on the basis of the entries in the
CRs, and the adverse reﬁjaxjk.srrecorded in applicarit"s
CR for the year ending 31@3‘.‘”’91, wvhich were éommunicated
to him on 288391, Respondents cannot be faulted for
not promoting the applicant to SAG of IRSEE against
the availabie vacancies occurring upto 33.’%5@7.“

43  In the result, the OA uarrants no interference

and is dignissedd No costsd

( 5.L.IAIN )  (S.R.DIGE )
MEMBER (3) | VICE CHAIRMAN (A).
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